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s\ Fggwrafa : 7 FTET |
THE PAYMENT OF  BONUS
(AMENDMENT) BILL, 1966

. (to amend sections 10, 12, 13 and 32 and to omit
sections 11,15 and the Fourth Schedule and
substitution of new section for section 20)—
contd.

SHRI M. M. DHARIA (Mabharashtra): Mr.
Deputy Chairman, Sir, I would like to support
the Bill moved by my hon. iViend Mr. Chitta
Basu. It is a very simple Bill wherein Mr.
Chitta Basu has proposed that instead of the
present provision which provides for a
minimum bonus at four per cent of the salary
or wage or Rs. 40 whichever is higher out of
the toial emoluments for the year one-twelfth
should be paid to the employees as bonus for
the yea?. It should be, of course, the minimum
bonus. It must be admitted that the Payment of
Bonus Act, 1965 was enacted on the
recommendations of the Bonus Commission
and it should be given a fair trial. However,
daring the past few years we have witnessed
and it is clear beyond doubt that while efforts
were being made to give it a fair trial, because
of the unfair practices adopted by the industria-
lists and due to the undue advantage being
taken by the factory-owners, the employees*
had not been able to gain anything, except the
minimum bonus. They manage by keeping
even false or double accounts to show their
income and profit at tne minimum and
according to the present provisions the
employee hardly gets Rs. 40. If we take into
consideration the present difference between
the actual wage and the cost of living—Ileave
aside a living wage—and if the gap has to be
narrowed, bonus should be paid to him, not as
a matter of grace. It is not any gracious act. It
is part of his payment and it is in this
background that I would like to support this
Bill. However, I wish my friend Mr. Chitta
Basu. instead cf bringing this sort of small
amendment to the Payment of Bonus Act, had
taken some more endeavours and more efforts
to bring a special code, a new code, in this
country so far as our labour affairs are
concerned. It is high time for the Government
to consolidate the present labour law.-; and to
nave a uniform labour code for, the whole
country.

Mr. Deputy Chairman, if we examine the
various laws, what do we find today?
Workmen's Compensation Act, an old
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Act, is there where the compensation pre-
scribed in those old days yet continues.
Thereby the employees who are hurt or injured
or who lose their lives hardly get adequate
compensation  under the  Woik-men's
Compensation Act. Let us take the Industrial
Disputes Act. The Industrial Disputes Act with
all the good desires of the Government has not
been able to give a sense of satifaction and to
resolve any disputes between the employers
and the employees. If these disputes between
the employees and the employers are to be
amicably resolved, a new dispute settlement
machinery, which can settle the disputes before
matters get precipitated, that sort of machinery
has become absolutely essential for the time
being in this country, because this country
cannot afford to have any sort of lockouts or
strikes. We shall have to add to our production
will all possible speed, and if that is to be
done, we shall have to take care that there are
no strikes or lockouts and, if there are any
disputes whatsoever between the employees
and the employers, an effective machinery
functions. Unfortunately today there is a lot of
delay. The matters go to courts of law, they
take years and years, and in some cases the
unions have to ppend not in thousands but in
lakhs. I happen to be President of union in the
Hindustan Anti-biotics at Pimpri, and for one
matter we had to spend Rs. 1,40,000. It is all
right, the union was powerful and they can
afford to do it.

SHRI AKBAR ALI KHAN
Pradesh) : Legal expense?

(Andhra

SHRI M. M. DHARIA : Yes, legal expense.
Rs. 1,40.000. I am speaking of my own union
where I am the President.

AN HON. MEMBER: Yours is a rich
union.

SHRI M. M. DHARIA Mr. Deputy
Chairman, richness comes out of generosity of
the employees. It is their strength, it is their
generosity, it is their spirit to fight against the
reactionary forces that they can create such
sort of funds and in this country which is
treated to be a poor country. If it can mobilise
its, own resources from that point of view with
that spirit, this country is also a rich country.

SHRI AKBAR ALI KHAN: The Chan man
or the President has also some say in the
matter.
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SHRI SUNDAR SINGH BHANDARI
(Rajasthan) He must have contributed
something.

SHRI M. M. DHARIA: I was referring to
the Industrial Disputes Act. Today there is that
simplicity discharger. The employers can
discharge any number of employees without
giving any reasons whatsoever, and those
employees cannot go to any court of law for
justice. It is known as simplicity discharger. I
am here to demand that this right given to the
employers should be immediately taken away.
It has done tremendous injustice to the
employees all over the country in all possible
industries.

SHRI AKBAR ALI KHAN : Temporary
labour?

SHRI M. to. DHARIA: No. Permanent
labour. It is used even against permanent
labour to victimise the leaders of the union.
All possible tactics are being played by the
employers.

SHRI U. K. LAKSHtoANA GOWDA
(toysore) : Just one point. tor. Dharia said that
the employers can discharge any permanent
worker. ] do not know what he is referreing
to. But as far as I know unless you go through
the investigation and you frame charges
against him and then take action- it is not
possible. Immediately it will have to go for
conciliation. I do not know which particular
matter he is referring to.

SHRI M. M. DHAjtlA: tor. Deputy
Chairman, I need not go into all the provisions,
but may I say to my friend that if it is a case of
individual discharge, there is nothing like
conciliation? The conci-J liation officers do not
treat that matter-Besides in some matters under
the new amended Act the employees can go to
the court of law, but there again it is restricted
under the simplicity discharger provision- I
was opposing that i rovision.

Coming to the unions and recognition” it
was in the year 1957 ™" " Tripauite Labour
Conference had agreed that there should be
only one union in one industry, toay I know
from the Government what they have been
doing to have one union in one industry?
Unfortunately the history of trade union
movement in this country is not a healthy
history. In England it was the unions which
were
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formed in the beginning and then the political
parties :ame up. But here in this country the p
>lizical parties organise their own centr 1 trade
unions by way of political instrun nts to have
strength from the workers to t leir political
parties, and naturally the w >rldng classes
stand divided because of this sad history of our
trade union m vement. Therefore, when we
have accep ed socialist objectives as our aim,
it is hi h time that there should be only one ui
or in one industry, and I would like to request
the hon. Labour Minister, who is ware of all
these problems to make all pc sihle
endeavours so that there is only o e union in
one industry. The present sys ax of exploiting
the trade unions for p litical purposes has
done the greatest pos ible harm to the working
classes, and thei :fore, we shall have to re-
solve, "No, we tall not tolerate that sort of
exploitation of the working classes" Here the
hon. .abour Minister can play an effective rol .
It is high time for all the central bo( ies, it may
be INTUC, it may be AITUC

SHRI MAH vVIR TYAGI (Uttar Pradesh) :
Tl e lion- Minister is a politician.

SHRI M. M DHARIA: It is true thai the
hon. Minister is a politician. Mi. Tyagi is a. ,0
a politician. But there are politicians vhose
integrity cannot be challenged. I a v hat that is
the only ray of hope. Othervv se there are also
politicians whose integrity can be challenged
any moment.

SHRI SUNL \R SINGH BHANDA-RI:
You have 0 be president of a union.

SHRI M. M DHARIA: Thank you for the
complii er.t. Mr. Deputy Chairman, my sut
niision to the INTUC, to the AITU( . to the
Hind Mazdoor Sabha, to the lind Mazdoor
Panchayat, to those who elieve in democracy,
who believe in soci aism, who are having a
progressive apj -o<»ch, is why should they
not take into :onsideration the changed
context in the country? If they properly take
into consi ieration the changed context in the
co tntry, they should try to come closer, ar i if|
possible there should be an endeavo ir to
merge these central organisations v lich are
national, which are progressive and which
believe in democratic princi )les and which
are out to have the establ shment of a socialist
state
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in our country. It is now a challenge to the
hon. Labour Minister who is also having a
progressive approach towards these matters.
What is going to be done? Are we going to
continue in the same way? I am really sorry
that since our Bombay resolution at least so
far as the working classes are concerned, I
have not seen any effort on the part of my
own Government to see that the working
classes are not only mobilised but their
strength is channelised for a new
reconstruction of the country, that their
energies are utilised for the creation of a new
society and a new order, and it is in this
direction that a great role could be played by
the hon. Labour Minister.

What about other Acts? What do we , find
? So far as the Factories Act is concerned ...

MR. DEPUTY CHAIRMAN: This is the
Bonus Act.

SHRI M- M. DHARIA: 1 am submitting
that this Payment of Bonus Act is absolutely
meaningless. What this country needs today is
a uniform labour code. I am absolutely
consistent in my speech. Without that it will
not be possible for this country to satisfy the
legitimate demands of the employees and to
solve the matters which are agitating the trade
unionists and also the politicians in this
country.

In case you refer to the Factories Act this
House will be surprised to know that there are
factories, Government-owned where the
simple provisions of the Factories Act are not
made applicable. Even drinking water, which
is an obligation under that Act, is not made
available to the employees. I can quote one
instance under the Industrial Disputes Act. In
Poona, we are having our ammunition factory
which employes fifteen thousand people. And
I would like to bring to the notice of the hon.
Labour Minister that during the last 15 years,
a Works Commit. tee under the Industrial
Disputes Act could not be constituted because
of some differences, and the matter has gone
to a court of law. There is no Works Commit-
tee. We are at one end saying that there shall
be more and more participation of the
employees in the mangement and this Works
Committee which is also a part in that process
could not be constituted for the last 13 years,
and the Government ¢
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is just helpless. When there are these lacunae
in that Act, is it ,ot necessary that we should
modify it ?

Payment of Bonus

It is in this background that I would like to
appeal to the Government that it should have
an integrated labour code, a progressive
labour code, for the whole country, where the
labourers should feel, yes, they belong to this
country, the factory belongs to them, the
country belongs to them; at the same time,
production in the country should not be
hampered-Those guarantees to the employers
or the industrialists shall also have to be
given. At the same time the employers shall
have to be told also that there cannot be any
lockouts in this country, that this country
cannot afford to have them. This is the
constructive approach and if this is to be
implemented, without a good, uniform
labour code, it is not possible. Therefore, I
make a demand today for such a progressive
Central labour code from the Government,
and I hope that the hon. Labour ~ Minister
would look into it.

I am thankful to Mr. Ghitta Basu for bring,
og forward this oih and at the same time
giving rau an opportunity to express my
views on the present labour conditions in the
country. If p.oper remedies are not provided
immediately, I feel that there will also be the
victims oi'Naxalite activities. It is not only a
law and order problem but also a socio-
economic problem. And it is m that context
that I look at this Bill, and I shall welcome a
Central unified labour code from the hon.
Labour Miniater.

SHRI THILLAI VILLALAN (Tamil
Nadu) : Mr. Deputy Chairman, I rise to
support the Payment of Bonus (Amendment)
Bill moved by my hon. friend, Mr. Chitta
Basu. While doing so, I wish to make certain
observations regarding the provisions oi’ the
amending Bill.

I entirely agree with the suggestion made
by my hdn. friend, Mr. Dharia, When he says
that a unified and all-comprehensive labour
code is necessary. But here I want to confine
myself only to the Payment of Bonus
(Amendment) Bill which seeks to amend the
parent Act regarding the quantum of bonus.

Before considering the amending pro-
vision, the whole concept of wage is to be
considered by the Members of this
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House. When we  consider the concept of
wage, we can see that it has been changed
from time to time, from country to country.
Even in capitalist countries like the U. S. A-
the concept has now been changed. Once they
said that employees would give production
according to the wages given. Now they have
changed the concept itself and they say,
give more wages; you can get more
production. In our country also, the concept
should be changed. By way of giving wages
we are producing the wealth of this
countiy. When we take up the question of
bonus, we can see that the actual wages and
the living wages are different. When the ac-
tual wage is lower than the living wage, if
there is a difference between the two
wages then the bonus given to the employee
takes the character of a  supplementary or
additional wage because he cannot live
within the actual wage given to him, he has
to geta supplement iry wage in the form of a
bonus. When the actual wage and the living
wage are one and the same, then the bonus
given to the labourer will take another
character, that is profit-sharing in the industry
in which he is employed.

In the parent Act, we can see two sections,
section 10 and section II. The minimum
bonus has been fixed by section 10 and the
maximum binus b/ section ti. B/ this
amending Bill, an att< made to change the
quantum oi prescribed in the parent Act. The
parent Act fixes 4 per cent as the
minimum; by virtue of the amending
provision the employee will get one month'.-,
as his bonus. By the second amendment to
section 11 the amending Bill see-o to abolish
the provision for fixing the tnaxi-mum bonus.

Then, this amending Bill wan-s this
provision to be applied to all the public sector
undertakings. My submission would be that
the bonus now claimed by “he amending
provision is very reasonable. It should be
accepted. Unless and until at least a month's
salary is given to an employee, he cannot
meet nis reasonable expenses of his family in
a year. So my first submission would be that
the quantum now claimed is very reasonable
and it should be accepted.

So far as the maximum is coneeraed; there
are provisions fixing the maximum
percentage as 60, 40 and other percentages in
the parent Act itself .So there is
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no necessity for ixing the maximum bonus
by section i in the parent Act. So, it should
be dele ed.

My third subn ission would be that the
public sector ui le takings must set an
example to the >ther industries in the
private sector- the Government should set
an example. Therefore, these provisions
should be aj plicable to all the industries in
the public sector undertakings also.

3PM

Therefore, Si my lion, friend, Mr. China
Basu, h is brought this amending Bill at a
prope time and in a proper manner. So I su
iport this Bill.

SHRI ARJU: .AR.ORA (Uttar Pradesh) :
Mr. >.puty Chairman, Sir, I rise to suppor
the Bill and I urge upon the Labour Mil
ister with all the emphasis at my comm nd
that he should accept this Bill,.and tl us do
away with some of the patent misi ikes in
the Payment of Bonus Act, 196;

Sir, this Bill hould have been brought
by the Govemi tent itself long ago. As,
you know, this . ct for the first time fixed a
minimum rat. of bonus. Unfortunately, the
fixing of a ainimum has a very dangerous
implicat on. The minimum becomes the
ma> imum. The Government fixed the
minin urn at four per cent. The experience
of tl : last five  years is that in most
industric  of the country this four per cent
has b< :oine the maximum. Industries on
the r own did not pay anything more tha 1
four per cent. Sir, the Payment of Bon is
Act provides that where there are profit ,
and where the workers feel that a bon ts of
more than four per cent is justified, the
formula of the Labour Appellate Tri »unal
as approved by the Supreme Cour will
apply. This  means that wherever and
whenever there are profits in indu try and
a bonus of more than four per o nt is
justified, the workers have to go ini>r a
lengthy adjudication. And this lengthy
adjudication was one thing which th
introduction of a law relating to bonus
sought to do away with. So, if we have o
avoid lengthy adjudication with the (
ragging of the proceedings before the indut
:rial tribunals, High Courts and the Suprei
ie Court, a reasonable minimum must t :
fixed, and four per cent is not a reasor ible
minimum. As far as the maximum is
concerned, the law lays town a limit o 20
per cent. Sir, a bonus

of more than the legal iy, of fou CENt 18 justified
only on the g, *f extraordinary profits by
the fed ** °/¢ an industry makes
extraordinary Tofi] why should there be , limit
of £ J?1 cent bonus? Let the workers share
fie gams  of productivity. Let the workers
share the gams of prosperity of theindus try. Let
the workers share the fruits of their own
endeavour, their own labour, without which no
industry ca, make tiro-fits. Why should there be
a limit of 20 per cent as the maximum bonus ?

Sir, in this country to-day it has become
very fashionable to deliver sermons to
workers to produce more, to work harder,' to
increase their productivity ,,j thus help the
economy of the countrv. But if we really
want the workers to produce more, if we
really want the workers to work harder and if
we really want the workers to increase their
productivity, there should be some method of
affording the workers a reasonable share in
the gains of their own labour.

SHRI MAHAVIR TYAGI : Or incentive.

SHRI ARJUN ARORA: Well, bonus is

also an incentive. Profit bonus is an
incentive. The word "incentive" is ggod the word
"bonus" is better. But profit bonus is also an

incentive. So why should there be a limitation?
As Mr. China Basu has very correctly pointed
out in the Statement of Objects and Reasons of
the Bill, a much higher bonus than 20 ., cent
was the rule in many industries. For example,
the oil distribution companies Burmah-Shell,
Caltex and ESSO, wused' to give five
montlis' wages as bonus. In the electric
supply undertakings of U.P., there were
instances when five months' wages were given
as bonus because the profits of the industry
justified it. Now even if'here are profits,
workers cannot get more than 20 per cent. So
the maximum limit is unreasonable, uncalled for
and a disincentive for hard Work. But, as I
was submitting earlier, the fact is that the
minimum has become the maximum. The
employers in the country are short-sighted and
they give only the legal minimum and ask the
workers to do their worst to get more- The result
is that workers have to go in for adjudication
and adjudication means that workers who have ,
no access to the account books of the
company have to prove in a court of law
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that the profits of the industry are much
higher than what the industry declares or
admits. So in many cases because oi lack of
resources, because of lack of expertise in
trade unions, the workers are not able to get
their reasonable share in profits.

Sir there was a time when in this country
bonus was considered by the employers, and
even by some orthodox type of judges, as an
ex-gratia payment. Those days are gone. To-
day bbnus as recognised as a right. Even
before the enactment of the Payment of
Bonus Act, 1965, by virtue of a number of
awards confirmed by the High Courts and
the Supreme Court the workers' claim to
bonus as a right was legally established in
this country. That was a big gain. Of course,
then there was no law and there was no
minimum bonus. But, Sir, during the 30
years that preceded the enactment of this
legislation, there were hardly any instances
when as a result of adjudication, as a result
of strikes, as a result of workers organised
struggle, the workers won only four per cent
bonus. Either they did not win bonus or they
won a sufficient bonus. So, this minimum
limit of bonus has curtailed the rate of
bonus, mst as the maximum limit of bonus
has curtailed the limit of maximum bonus.
Both need to be revised as is being sought to
be done under this Bill.

Then,, Sir, there is the basic question of
the public sector. The public sector is
intended to be a model employer and if the
public sector is supposed to be a model
employer, it should be a model in the pay-
ment of emoluments to the workers. Sir the
Law Courts have held that bonus is a'n
effort to bridge the gap between the existing
level of wages and the fair wages. Nowhere
in the country are the workers being paid the
fair wages.

In 1948, the Government of India set up ,
Committee on Fair Wages. That Committee
did not consist of revolutionaries. That
Committee consisted of employers, some
representatives of organised labour and some
economists and experts. The fair wages as
defined in 1948 are now where available to
the workers in the country to-day. So, there
is a big gap between the well-defined fair
wage and the existing level of wages. Bonus
is an attempt to fill that gap. Why should that

I attempt be not made in the Public Sector .
which is claimed to be trying to become | a
model employer? The whole concept of bonus,
the concept of profit-sharing bonus, must be
applicable to Public Sector, even to industrial
undertakings where they are run
departrnentally.

Sir, Mr. Tyagi mentioned the word
'incentive’. Bonus is the real incentive because
bonus depends on the profitability of an
undertaking. The workers in the country to-
day do realise that profits are not grown on
trees. Monsoon does not bring profits. Profits
are born on account of hard and disciplined
work of the workers. Only if the workers have
a guarantee of a fair share of the profits as bo-
nus, they will work harder and bonus will act
as an incentive.

Just now what is the position? 4% is the
legal minimum which is paid to the workers.
Even in the case of profits in industry, the rise
depends upon the Courts, upon the ability of
the Trade Union leaders, upon the ability of
their vakils, pleaders. Unless the Trade Union
is able to have access to the documents, unless
the Trade Union is able to argue with the case
properly, in spite of hard work the workers do
not get any bonus more than the minimum
bonus. That must be done away with.

With these words, Sir, I support the Bill of
Mr. Chitta Basu and I hope the Government
will accept it. ~Thank you

SHRI BHUPESH GUPTA (West Bengal) :
Mr. Deputy Chairman, I rise to support this
Bill. T am very grateful to the Hon. Mr. Chitta
Basu for having brought it before the House.
But I am not sure what is going to be the fate
of the Bill. I think I am sure, but still I put it
like this because there is a trend, the thinking
of the Labour Department and of the
Government that it is enough.

Now-a-days they speak nicely to the
workers; sometimes even address the de-
monstrations. But when it comes to the
meeting of their demands, whether in bonus or
dearness allowance or in wages, the
Government gives them a complete blank
cheque. That is what is happening in the
country.

Let us see with regard to the appointment
of the Pay Commission. They have appointed
the Pay Commission, but at
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the same time, th'ry have not provided for an
interim relief on the basis of the need bas- | ed
minimum w. ge which is the common
demand, in fact the national demand of the
working peo >le of our country. Generally the
Goven nent does not encourage, much less
help he cause of wage rise in the country. >n
y when the workers, employees and t thers
launch mass struggles and mass a tioa,
Government is forced to partially concede
some of their demands and in the same way
the employers in the private sector are also
compelled to conceie partially the demands of
the working people.

It goes to the credit of our workers and
employees in tie country that not only they
have resist d heroically the offensive attitude
of the monopolists and others and those in
authoity, but in some cases they have forced
the employers to concede a wage rise,
sometimes not quite unsubstantial. Only
recently the workers of Engineering, Jute
Industries in West Bengal, for example,
forced the authorities and the employers to
give a wage rise. Last year, actualy, the
Jamshedpur workers 4.0,000 of then—
engineering workers-conducted a heroic
strike and succeeded in wresting from the
employers a wage rise between Rs 30 and
Rs. 40. That is how they have gained. But at
every step they have to figlt. At every step
they have to conduct mil tant mass struggle,
sometimes general serikes and so on!

You will remember, the Bonus Com-
mission was appointed several years ago in
the background of national working class
action for increase in their wages and for
claiming benus not as an ex-gratia payment
but something due to the workers as a
matter of right and in this background and
all 'hose struggles the Bonus Commission
was appointed. It went into this question,
["he Commission included representatives
of the working class and the trade union
movement just as it had the representatives
of the employers apart from the
Government. It was a tripartite arrangement
an 1 the decision was given, award was give
or conclusions were given and except that
Mr. Dandekar, representing the employers,
who dissented, all others agreed. 1 ut for
him the decision would have been
unanimous. But when it came to Parlianent,
at that time my friend Shri Mishra, was on
the other side and I believe he was a
Minister also. I
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Government whaMI"- -the
Shri Abdul Ghani Dhar was sI?*" ~V"
you woke him up.sTrThey Frevhen
Those are the AS'£SNSSSL
old ones and not the new ones Tw'"~
on that side. You will re™ y' VC®
Government rejected S 377«
on on his question of the bonus fJ™T"
Majority decision, in fact the d.5" r
the Committee or the CorrL? "

o

f

rejected in preference To SKKSJ" only one
Member of the Committee-W suggested. My
friends there, all of them voted for Mr.
Dandekar, that is'to”ay' for modification of
the roposars ° Bonus Commission in the light
of th«. gestion of Mr. Dandekar X J fee" at
that time was not a Member ¢ p ' hament. He
as a representative of bis business and he did
not make any bonef about it His
suggestion was accented

T"n jol 1Cr Sider oppoSed  npexnce of Mr.
Dandekar', formula, and wfwan-ted that the
majority formula should be accepted. But the
Government did not do .so. That only shows
the anti-labour mentality of the Congress
Government of that time. If they w,, at all
fili, ey wow have accepted the majority
recommendation of the Bonus Commission
instead of accepting the suggestion of Mr.
Dandekar. But, Mr. Dandekar was not really
the man who influenced the Govern
ment at that time. Mr Dandekar was a proxy,
a decoy of the employing class put on the
Bonus Commission.

It was the Birlas, the Tatas, Naval Tata and
the like who brought pressure to bear upon
the Government, and the Government meekly
submitted to the pressure of the capitalist
class, specially the monopolist class, and
accepted the recommendation or the
dissenting proposal of Mr Dandekar. And that
is how the Bonus Act got modified in the
light of Mr. Dan-dekar's thinking, which, in
fact, was the directive of the big capitalist
people. That is how it happened. This is the at
til tude of the Government in many matters
even now. Now Mr. Sanjivayya has come,
and I would advise him that the first thing for
him in the Labour Ministry today is to
disengage himself from the ideas and ways of
his predecessors, who had been running the
Department basically on anti-labour lines on
many matters. Now you will see as to what he
says on this Bill.
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Why should there be a restriction on the
maximum? The maximum can be given on a
firm's profits, if the firm is in a position to give.
The workers should be entitled to get more
than 20 per cent. Why should there be a ceiling
on them? Whenever a demand from the worker
comes, you put a ceiling so that he cannot take
more. Even when the employers are in a
position to give more, you put a statutory ban
on getting more than 20 per cent, and at the
bottom of the gain, you fix the minimum in
such a manner that the gets the lowest. This is
the position.

What happens to the privy purses? You will
see that on the i8th of this month, the Bill is
going to be introduced in the other House for
the abolition of privy purses and special
privileges. According to my opinion, the Bill is
going to provide heavy compensation for the
Princes. It is a heavy compensation. They must
be given the maximum possible accommoda-
tion ! Even when you take away something to
which they are not entitled, you must provide
them with money in the shape of
compensation. When it comes to the workers
and employees, when you appoint the Pay
Commission, you do not provide or interim
relief for- the Government employees. And
when it comes to bonus, you find that the
workers are not in a position to get even the
minimum that is due to them- I think this is a
preposterous approach to the labour problem.

Incentive to workers is not something about
which the Government 1is particularly
concerned. The industrial production can be
stepped up by providing what they callad the
incentive to the employers by way of export
subsidies, tax relief, rebate and various other
forms of compensation. In the Union Budget
presented by Prime Minister Indira Gandhi,
there was no increase in the corporation tax at
all in the name of incentive. And speaking at a
meeting, Smt. Indira Gandhi told the audience
that the employers, the capitalist class had re-
ceived her Budget very well. Of course, they
would receive well because after the bank
nationalisation they were afraid that there
would be more taxes on companies and higher
rates of tax on co'-po>'Aton. When they found
that nothing of the kind had come about, na-
turally, they were happy. And the Stock
Exchanges in our country welcomed the
Budget proposals of the Prime Minister
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with 6 to 7 per cent rise in equities. That is how
it was done. Here again, we see the same picture
in many matters. Therefore, 1 say that the
Government's policy must be clear. Incentive to
the workers is much more important. Increased
production is something which leads to the
immediate improvement in the living conditions
of our working people. The workers cannot live
on homilies and big lectures from the hon.
Ministers. They want clothing. They want
housing-They want bread. They want medical
facilities and certain other amenities of life.
Unless the wages arise, specially When the
prices are rising, how are the workers going to
make both ends meet? On the one hand, the
Government pursues an economic policy which
is infla-tionery. To day the prices rose by 6] per
cent, compared to the prices in March last year.
After the Budget, there has been an upward
swing of prices. If such is the position and every
Plan indicates 30 to 40 per cent rise in prices in
five years, it stands to reason that the workers
should be given better wages, living wages and
more wages so that they can at least keep
themselves abreast of the spiral in in the prices.
But that is not done. So, I say that from the
point of view of (he incentive and from the
point of view of social justice, it is of the utmost
importance that the proposals made in this Bill
are accepted by the Government. But what to
speak of this Government? Do you know what
is happening?

Some Central Government employees are
being prosecuted in Kerala in connection with
the one-day token strike of 1968. Now, the
Kerala Government decided to withdraw the
cases. The Central Government passed
instructions to the authorities there in Kerala to
contest the withdrawal petition of the Kerala
Government. The Kerala Government was not
allowed to withdraw the cases against the
employees in connection with the strike because
the Central Government wanted them to be
prosecuted. Some of the employees are even
now under prosecution. I understand that
something is happening in certain other States
as well. The Central Government has removed
the suspension orders on so many as a result of
the pressure of the working people and the
public opinion. But they are not withdrawing
the cases against these employees who had been
prosecuted. That shows the men-tatity of the
Central Government. And I would ask the
Labour Minister to take personal interest in this
matter and see that the cases arising out of the
Central
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Government employees' token strike are
withdrawn, whether in Kerala or any part of
the country 1 mentioned this only to
emphasise the atitude of the Government in
regard to labour and Wage Board matters.

The suggest ons that have been made now
are well kuown and I need not repeat them.
But they should be accepted. Mr. Sanjivayya
shouid himself sponsor a Bill. Nowadays,
sinee you expect us to support sora; of your
' and without our support you cannot piss
them, you should also similarly support
some of our Bills. There should be quid 'ire
quo in such matters. The traffic should b;
both ways. We would not, of const support
any of your bad Bills and I \\ m d not expect
any of our bad Bills to b supported by you.
But this is not a bad 1 ill. This is a Bill in
conformity with you (i separations, in
conformity with what everbody Wants in
this country irrespective of party affiliations.
This is a Bill which i is been supported by
the INTUC which has been your pocket or-

tisation in this country in many ways.
So, there should not be any difficulty in
IT accepting this Bill.

Mr. Deputy Chairman, here I must
point out in contrast the attitude of the
Govenment regard to its employers.
Everytime they give concessions to them.
livery time h"y meet their demands.
Everybody knows that the entire policy of
decontrol i is been revised with a view to
helping the employers to make more profits.
They are always offered incentives to earn
;extra profits and sometimes the profit is so
extortionate in a way and so abnormal and
unjust that no sensible Government should
support it. At least the Government should
denounce it. But that is not b"'ng done. As
you know most of the workers work .uunder
big employers. II you take into account the
75 families iain"d in the monopolies Inquiry
Com ne;sion's report, they account not only
for R.s. 2,226 crores of industrial wealth and
~> on. but they also account for a very
iargge number of Workers in the country, aw
many of those workers a''e well organised d
into trade unions and so on.

Is it not he duty of the Government that when
those 75 families' accumulations , of wealth are
rising larger and larger year & after year, v. hen
the Tatas and the Birlas have increasd theier
assets even after the Monopolies Inquiry
Commission's findings f"om Rs 700 odd crores
toRs. 1,300 odd
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crores, to enforce and see that a part of it at least
is shared in an equitable manner with the
workers? It is not a generosity to be shown to
the workers by the employers. Every single
paise of profit which the capitalist class pockets
comes from the sweat and toil of the working
class and it is being expropriated by the
exploiting capitalist class. Therefore, it is not
something which the capitalist class is giving
away from its own funds. Really speaking, it is
only a question of preventing the capitalist class
from pocketing such a huge quantum of surplus
value by exploiting the labour; it is only a
question of forcing the capitalist class to part
with a small portion— or a little portion— of
that profit to the workers. The question of
generosity does not arise at all. We cannot talk
about social justice and economic equilibrium
unless we see that this is done. We talk about the
removal or reduction of disparities in income. At
the same time, the more we talk about the
reduction of disparities in income, the more we
find that the disparities are widening- The
disparities are in fact widening more and more
every year. ..

MR. DEPUTY CHAIR.MAN : Mr. Bhupesh
Gupta, we should try to remove the disparity in
the time taken by honour -,ble Members also.

SHRI BHUPESH GUPTA : What is the
disparity there? So now you have spoken in
line with the Congress Government in this
thing. They talk about philosophy .

MR. DEPUTY CHAIRMAN Other
honourable Members also should get some,
time.

SHRI BHUPESH GUPTA : So I will finish
now. I am very glad you have said it. Similarly,
I would ask other Members also to be a little
considerate to the workers. I follow you
in this matter.

Now, the disparity in incomes is widening-
Why? Why is it widening? It is widening
because maldistribution of wealth is taking
place. The national output or the national
wealth is being more and more unevenly
distributed between two components, between
the creators of wealth and those who enjoy the
fruits of labour of others, that is to say, between
the employees and the employers, the workers
and their employers. Those who create the
wealth, the people whose labour creates the
wealth, they ?re denied
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a larger share in the total national output the
percentage of their share is declining whereas
the share of those who live on the sweat of
the labour, who exploit the labour, is
increasing. Therefor We come to a situation
where even in the background of industrial
economy, we see such yawning disparities in
income. I say you should stop this thing
before you talk about the removal or
reduction of d’s-parties in income. 'Fourteen
year ago, when the Second Plan was
announced this was named as one of the four
principal objective of our planning—the
reduction o"the disparities in income. But in
practice what has happened is exactly
opposite. The income disparities have grown.
The rich have become richer and the poor
poorer. Social imbalances have grown in the
country beyond the worst apprehensions of
many people sixteen years ago. We want to
put a stop to it. Hence I would appeal to the
honourab'e Minister, Mr, Sanjivayya, to
accept our suggestions

One more word. This Bonus Act should be
extended to the public sector also. At the
moment it does not apply to the public sector
to the depvtmental undertaking of the
Government. Why should it be so? They are
also working people. Simply because you
own the steel-mill or own the transport
system, you say the Bonus Act should not
apply there. This is very very unfair .

SHRI BALKRISHNA GUPTA (Bihar) :
But are there any profits in the pablic sector
to give bonus.

SHRI BHUPESH GUPTA : This is a
matter which we can discus;, but. there are
profits in some. But the ru'e is this that the
Act doe* not apply to them at the moment.
First of all. make it applicable to them. And
then you see whether you can get any bonu-.
or not Yes. the public sector is also
contributing to the Central Revenues from
various sources. So why should it not apply?
If there are workers there they should also get
bonus. Why should it not apply there? The
public sector is being treated again to the
disadvantage of the working people. You
have got the Suratgarh farm It is a complete
failure and it is in a me3s. And have put some
military man there, some Major or Lt.
Colonel. God knows from where all those
military men come. You have put some
Maharaja from somewhere as its chairman.
The fellow has not attended a single meeting
of the Suratg”rh
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farm- Therefore, this is the position. They put
such people who have nothing to do with the
working class, who do not understand the
problems of the undertaking who are anti-
labour. I should like Mr. Raghunatha Reddy to
tell the House as to how many of these ICS,
IAS, and other officials of that type and how
many sons and daughters and other relatives of
the big business people, have been placed in
the various public sector undertakings of the
country. The pablic sector undertakings have
become a shelter, a sort of refuge, for all
thetttttt discarded ICS, IAS and other officials
of that type, for the henchmen of the capita'ist
and the monopolist classes. . .

SHRI BALKRISHNA GUPTA : tFjr
discarded politicians too.

SHRI BHUPESH GUPTA Ye?, for
dixarded politicians too. Some of them an; the
defeated Congress politicians. They have found
their p'aces in the public sector hundertaking'.
That is the reason why they had a quarrel with
the Swatantra Party. The Swatantra Party does
not get enough there. Why only the Swatantra
Party? The Syndicate halro. That is one of the
reasons why the Syndicate has gone away.
They wanted more of such people to be placed
in the public sector. Perhaps they wanted the
Ind'an industrial public sector to be headed by
a super manager of the Dodsal Company, Mr.
Kantilal Desai. Anyway, that is a different
matter and let us not go into that. But only ask
Mr. Rajna-ain, your friend, not to support
them- I ag-ee with you there. So, this is the
position. I should say that this Bill should put a
s”op to that. It should be extended to the public
sector undertakings also. You are losing money
there in any case by putting such rotten people,
such anti-work’ng class people. I ask the House
to demand to the Government to produce a list
of all the management personnel in the public
rector. And you will see what a horrid picture it
makes. You wll find people unsuited to be
p'aced in such positions have been placed in
large numbers. When you have such people
manning the public sector, you lose on
both courts ----you loe on account of
revenue, you do not ear.i money, they run at a
loss and human values also and in the no of
social jus: ice also you lore because they take
an anti-working class, a it mp'oyee line and
po.tu-e¢ the example ofwh'ch we have in many
places including [n my State at Durgapur.
Thank .you .

SHRI ARJUN ARORA With  your
permission. Sir. I wish to move an amend-
menl.
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MR. DEPI TY CHAIRMAIN : To some
clause?

SHRI ARJI'N ARORA : To the motion.
My amendme

"That th< Bill be circulated for the
parpo'SC of liciting public opinion on the
Bill by the end of October 1970."

MR. DEPUTY CHAIRMAN :
want to 1 ove at this late stage?

Do you

SHRI AR]1 TN ARORA : I am moving at
this late s age. I could have moved it earlier
but 1 wanted to know the feeling of the House
on the Bill. The Bill has won wisdesp<-< ad
support in the House

SHRI BHL fI SH GUPTA : I support it
fully.

SHRI AR UN ARORA : Therefore it is
only pro; :r that the opinion of those who
matter i toe country may also be elicited. As
you know, in labour matters, the Government

has a procedure and a machinery fo
consultation. It is called the tripartitt
machinery. A'most everything that the

Government does about labour is doi e in
consultation. So the trade unions i 1 the
country are interested in this Bill. 1 jetr
opinion must be available to the I ouse and
also the opinions of the emplo ers, which are
bad, which also be made available and let the
issue be discussed and :onsidered in the
country before this H >ue adopts it or does not
adopt it. Sol move this amendment. I am sorry
for 1 loving it at a late stage but as I submit 1
c<, the sense of the House had to be ascerta
ned. The fact that the Bill has won widespread
support encourages me to move t is
amendment.

SHRI BHI PESH GUPTA : I would like to
know /hit Mr. Sanjivayya has to say. I would
appeal to him to give his ieaction. We will re-
order our speeches. Let him say what he
wants to say.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAYY
LI : I welcome the sugges-ion.

SHRI BH JPESH GUPTA Y good.
Let ii >e circulated.
MR. DEPUTY CHAIRMAN : Is it the

general fe ling of the House that there should
be no objection for Mr. Arora to move an am
idment even though it is a bil late?
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HON. MEMBERS : Yes.
MR. DEPUTY CHAIRMAN: In view

of the widespread support from all parts of
the House------- I should say it is wuna
nimous  support I think there should
be no objection in allowing Mr. Arora to
move the amendment. Therefore I allow
him to move the amendment at this stage.

SHRI ARJUN ARORA : Sir, I move the
amendment.

SHRI BHUPESH GUPTA : I support it.
Mr. Basu should say that he is accepting it.

SHRI ARJUN ARORA : That he will do
when he replies.

The quest:on was prop 'icd.

SHRI U. K. LAKSHMANA GOWDA : I
rise to offer my comments on this Bill. At the
outset I would saythat certain provisions in
Mr. Basu's Bill I support and the others 1 do
not. To start with, as he has explained while
moving the Bill on the 20th of March, the
history of the Bonus Act coming into force
was this. For many many years there was
agitation by the workers for a bonus and this
used to be a sort of a dispute in almost every
industry in the country and this particularly
took a very grave turn during the last war and
bonus became more or less a sort of a deferred
wage at that time. The introduction of the
Bonus Act and the passing of it has tried to
resolve to a considerable extent the industrial
disputes in the various parts of the country
which were arising out of the disputes on unit-
wise bonus. This Act has been in force for a
short duration and I agree with Mr. Dharia that
this could be tried for a few more years after
applying it "to certain other sectors to which it
is not applied.

On the Bill itself I have to offer my comments.
Mr. Basu has proposed the deletion of sections
10 and 11 which related to the minimum and
maximum bonus. As it is well known, after the
recommendations of the Bonus Commission
and even after a Dissenting Note was given by
one member—that Dissenting Note never
covered the minimum and maximum bonus, it
mainly related to the available surplus and
particularly with reference to the allowable
interest on the working capital and the reserves
so far as the mininui and maximum bonuses
were concerned. 4% minimum was fixed ¢
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and 20% was put as the ceiling. If it is the
idea that the maximum should be removed
there is not justification for us to say that the
minimum should remain.

SHRI ARJUN ARORA : It should be
increased.

SHRI U. K. LAKSHMANA GOWDA :
If bonus is to be paid mainly according to
the profits, then.

SHRI CHITTA BASU (West Bengal) :
That is a wrong conception.

SHRI U. K. LAKSHMANA GOWDA: If that
is the attitude, then it should be a
bonus which is directly related to the
profits and there is no question of keeping a
minimum bonus at all. The people who
make higher profits, let them pay more than
20%  but about those making losses, are
we justified in saying that they must pay the
minimum bonus? So, why the Bonus
Commission recommended this and even
the trade union representatives on that
accepted the concept of minimum and
maximum  was, if in a year a particular
industry did not make a profit, even then it
paid 4%. No doubt I do agree they paid the
minimum but the year in which they made
more than 20% they pa>d only up to 20% and
kept the balance as a set-on so that if they
made a loss next year they could use it. "This
should be allowed to continue in the case of
the continuation of those undertakings. Since
it says 4 % or Rs. 40 whichever is higher and
when the wages increase, naturally the
quantum should be more than Rs. 40. I do
agree that in certain sections of  the
industry the  workers' wages may be so
low that the minimum does not come to Rs.
40 and so Rs. 40 is fixed but with the current
level of wages, I do not think there will be
any industry which pay less than Rs.
40.

ITHE VICE-CHAIRMAN (SHRI AKBAR AU
KHAN) in the chair]

My own personal view is, apart from
bonus there should be a rational fixation of
wages. Can we do away with these disputes
about bonus of the wages are properly fixed:
that is the angle which we should take, and
not just continuing this sort of bonus due to
which we have industrial disputes every
where. I do agree that the wages are
low. that they are
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not proper wages. We may consider bonus as
deferred wage but what do we see? When the
wages increased progressively and you reach a
certain stage, do you mean to say that the
same percentage of bonus should continue?
Actually this bonus came into existence
during the time of the war. When the wages
were very low and when profits were high the
Workers were given a share and I am very
happy that that system come about.

SHRI ARJUN ARORA : During the
first war.

SHRI U. K. LAKSHMANA GOWDA :
Yes, during the first war it came up.

Mr. Chitta Basu referred to section 20, that
is the exemption which relates to public sector
undertakings. As Mr. Arjun Arora has very
pertinently said. Government being a model
employer, should see that bonus is paid by the
public sector undertaking* as well. If you give
an excuse that since they are not making a
profit they cannot pay bonus the same excuse
will hold good in the case of the private sector
where they have not made any profit but who
have been asked to pay a bonus of 4 per cent.
So I would support this proposal where it is
said that it should cover the public sector
undertaking; as well.

I would like to refer to section 34(3) in the
existing Act which relates to agreements being
arrived at between the employers and the
workers in a particular establishment. The Act
provides that such any agreement or
understanding is possible bilaterally provided
it is under a formula. Section 34(3) reads :

"Nothing contained in this Act shall be
construed to preclude employees employed
in any establishment or class of
establishment from entering into agreement
wth their employer for granting them an
amount of bonus under a formula which is
different from that under this Act."

That means if any agreement has to be arrived
at it has got to be in the form of a formula. I
would like to suggest a change here because in
certain industries, particularly the plantation
industries with which I have had something to
do we have always had bilatenial settlement
even after the Bonus Act came into existence.
In such industries like plantation industries the
payment of bonus unitwise has often led to
industrial disputes. Being
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b okward labour, when workers of one unit see
that workers in another unit which might be
more prosperous are getting more bonu , it has
always resulted in heartburning and there have
been unending series i of troubles because of
that. This is a point very well understood in the
south in t ie plantation industries where they
have been having bilateral negotiations and a
settlement about bonus payment even after the
Bonus Act came into existence. Such bilateral
settlements have been there i i Mysore, Madras
and I think in Kerala also. So this provision
that such an agrement should be under a
formula should be deleted because if it is
another fornula different from that in the
Bonus Act it becomes difficult to do that for
one year, it has to be a formula which will
over a period of years-If the workers am
employers of a certain unit or of a cert in
industry as such as in ,the case of pi ntation
industry where the association representing the
employers and the trade nion representing the
employees sit to; ether and come to a
settlement about he bonus why should the Act
come in the way? In such case it has always
been seen that the settlement was never less
than the minimum bonus which has been
provided in the Act. TIT'S is a matter which I
would like Mr. Ghitta Baju to j ve considertion
to and since this Bill is being sent for eliciting
public opinion, hope this matter will also be
taken up by the different sections who are
adoptins this method of settlement on an indus
ry .vise basis rather than on a unitwise !is
s.

Again in secti >n 32 of the Principal Act
Mr. Chitta Basu has suggested a deletion. I
think 1 hat refers to the public sector people.
1 ertainly agree that this should be omiued
and I support him in that.

SHRI CHITT V BASU :
sequential.

That is con-

SHRI U. K. L iKSHMANA GOWDA:
Yes, it is conse (uential.

Now, certain 1 :ferences were made by my
friend] Mr. lohan Dharia and Mr. Arjun Arora
as well about the general labour laws sit ation
in the. country. I certainly agre >hat a
comprehensive labour law cov ring the
different industries is welc une because there
are so many differen legislations that it has
become very difficult from the angle of the
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trade unions and also of the employers to
implement them  properly and the
implementation is also delayed.

Sir, reference was made to the idea of one
union for one industry. I strongly support this.
This has been discussed in the Indian Labour
Conference and also in the Working Group of
the National Commission on Labour. While on
this I would like to say that the representative
union should be elected by a secret ballot of
the entire membership of an establishment. If
that is not done and if the principle of one
union for one industry is not accepted we are
not going to solve either the problem of bonus
or the inter-union rivalries which are resulting
in such a lot of industrial unrest these days
causing loss of production and unending series
of troubles in the labour field and also ex-
tending to the political field. So it is a very
good idea and I fully support that.

So far as codification of different law and
having a comprehensive legislation 1is
concerned I would like to mention here that so
far as plantations are concerned we have a
Plantations Labour Act which covers almost
every aspect of labour legislation in the
plantations. Still it is covered under the
Minimum Wages Act, the Workmen's
Compensation Act, the Payment of Wages Act
and so many other Acts. In this respect [ would
strongly urge that if you have a single
legislation like the Plantation Labour Act to
cover all types of industries it will certainly do
away with a lot of unnecessary trouble in
dealing with these labour matters.

Sir, now on the motion of Mr. Arjun Arora
it has been decided and the House has
approved that the Bill will be sent out for
eliciting public opinion.

SHRI ARJUN ARORA : Not yet approved.

SHRI U. K. LAKSHMANA GOWDA:
Anyway, he has moved the motion for that. I
“would also like to extend my support to that
motion so that this Bill, wnich is a very
important Bill covering different fields of
industry in the country, is circulated and public
opinion elicited on it, and I hope it will receive
wide consideration from the public.

Thank you.
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wfeq & gu fgmram @ wafy sear ameq
& &% £3EY T A AR 2, A T
F faw, 1 qarwaE A1 @A F fqo

7z agt § (7 ofews dFe 9 § o @
21 Afwa F wgar g 5 9 # @ oy
aFarT § afz am afen w=mw w5y <8l
F | o ATT UHT FET AT A TAAT (5 gAY
TTET §, A AT TEET 2 ST AT 7 AT
q FATET WEAT FA AT TG T IATET
ATT FT TR M | IHIAU HET e,
7z 2 fw d@feq & =7 § ofew G A
SUTAT ¥ AT AMA I AT ATIVAEAT
2 | wafqo gwpe w1 of §F o7 aew
v & Arfge | S 2w gwmit aw
HeT Sft T & IR T A F4A w7 fe
& ot wg ST wa-Aug & fAo G0 o vET
& an 1 IRE &8 fada @ fFar

FaaFeT 2, 48 ATAHY &1 T 2 fF a7
AT AT ST AwsrAr Arr qfiaw FEET F
£ 97w o awa 7

gw am ot Zr gfam qaviz #§ 30
40 T4 ¥ FTH T § AT TH T &7,
BT FT, S ATEAT HACT & ANT F I H
STET § AR A A7 49, A gurd

#hpa ara @ arq 3w ¥ gardY agEAE
f& A R wAwAET @, ag AW A w
g fammr &1 &% F¢ 7 5 gw = .5
T TR ) BW WEEE AT § SAE
3 AT TG & AT FW IA A0 TE § AT FAT
THAT I F ATAA G0 A w7 77 2 Foreryy
st W AT STeAT FAEw FH 2, I EW
STET ¥ TR §OWE |
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U AT FlzarE T AT FEY ST §
# 72 T @A § A FEAT @ E A
Fge o FgaT w1 § 7 O w4 few-
1 H A0 g are o a1 gfard & 49105
femzwar &t ardy faa 2 1 zwfau 7o
F1e foaw e & 79 Wy § 98 & A
gaw am g gt & gfadnw F a7 |
T e 91 fF 3w TR A9 g
g, afre ag wah 2efr 2 froaw A
qET BT WY F 0 B0 A0ET WET AeETT
FT WITE F4A £ |6 a8 F97 1 AT 7
Fordr &, drzaTy &1 #frz § owedr 2
afae s A1 wwa WA 7oA o
wE g A gardy forprae # fvoweT A
afer & drear 78t & @ &1 =\ wATS-
aTg AET ATOAT | T FgAT ag g fw oy
F urr foew 4% T 3R sng Az
A9 F waga & ) yivEgw Fav FH
a9 F AT A FEEr frwfon #
warfasw A7 Y A guTh w=Ziew AT
T 8, F T TR F ATy § A faor
FTAT & AT AT av1=T TEr FEd 7 (F Fe
T q®T AE | W EW e i ad &
wAreT ¥ a9 &, wvfo & Ay & afaw
ZATY qr &Y fur o e gATy WY H S
qa7 2, 39 A1 @0 HT G & | gwiAe
g wgn F Faw MW awg o
dfawe ¥ 9 d9 4 7 Sag sew0
arr &, foaa zam & foaq & e
&, foraw et awr 7 w2, foaw faash
F § A forae & w7 e g, fewa
FTF 1971 &1 25 FAA T TEA A7
FT UAGTTHRLT FT I, FAHT AATAHLT
FT X | THY FgT O AAA G O
21 Tt i TEE O A (A A
AT A & | AT OF AuAr aw Al
wa gy 2e At foaw Srege aEeaT
§ a4 wge @1 7% vwd fF oaa i S
S#EY i orear Fay frawor #vfeo oo
ATE & Aga FTE T ST F T AT AT
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HIT 5T 1T & T THT FRT AT AT T
fadaii & ®af w&i #m a3m @ gwe
@t Harfea & Wt S w4wTY #, 3
F1 gH A1EFeT ALY T wEA 70 7
g9 FE A ITH AFE ff A s
A7t 5 A a9 a9 § ¥ e oy
T FL 12 T FIAT Tlgo, T A
2 5 a8 @ 9 977 T FrEvrEar &)
gL wEt GO @, 9% W g g, seng
G &, GHT TGN § T HEHIL FT AT
sfz Zard aewe T TETT & 94 qr
A S A FATCH 917 9 § o T
G4 51 T &, A OF AT T g e
FIT 71 o a7 729 4T 760 2 | Sar
T AT FT 1952 H satioga faur, 1957
g faar. 1962 & faq1 9% 1967 & 4
#it fozré wi& &1 9% o7 o o o foerg
W ERT | AT UF & 37 &7 3, fadree
A1 SEWE AT AT A% [12rd g@nfr g
AT T TET W AT T AT ATIEFAT
Z 1 o7 wAT A6 & e gve waEa
g W7 e Fear g ov & =g g fr
W grew 8, oW waw & o fzwee ger
wifgw 1 gz o faaaw @ FaaT qft #3%
grft, aWa % 30 afem JaT 0 g
qH/T FET § SATOAT, TZ HT I E | A
Fear ¢ & G| A0 F qww & 1 w0
T AT HT d9 F | AT A FLA
F1 wAa7 £ F @ 9w & wAeas
5 St A A afaw fvehw g, wed &
SFET 1970 % o0 a%F &1 99 1 oAHT 99
T TIETFTO FIA, FAWF FOHT
AT ATAATT AT, FIEZGUA HOOHT
Wi afzads 597 & 72 o Fvrama
FT A, A IAH AT WM )

gare 9o @rEE, feEagen awm w
wrarqr v tedfasw w7 #1 Avdra
T 2 5F E, wa s« A 3E fw
frarg w7 # fAar gav g Todrfaw
| FE A, AR 8 @A AT 2w
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[t sfrewz are)

qew &1 A ge ! @ ag gdm A
TEAT, FAT T8 F1E T AT F4T 29 TE !
7Y <@ | gl ag wEd g i a ani
qreAt F1 @rA [T w71 JiwT wEar
2, a7 @ fwr ifs geafaas & adr
% § wzae 2 waft FwAuTE F FOs
H aff &, afew ag e & 9l & 39
fo Ta FwEEaER §, W FEL A 04
afcads w39 F7 aEFETa & I9Et FArsy
Foate ' |

1

THE  VICE-CHAIRMAN (SHR
AKBAR ALI KHAN) : We are dcalinS with
bonus.

o\ sawz vl o daT AE0 S0 A7
arw g fwerr | wafae gw adwn aqr
@ & e &1 @ ag s fama ar
FT A AT FEALINT UReE AR |
B Tad e A w9 g9 e -
G (=aw) @ A foawrd A,
afFrmrft a= wd 3 aifE g my &
AH 9X, AFEEN K AN R T A F6
FXd @A (FaT) | Efan § g
F1 T FAT § AR MAAG T w1 odr—
& m, 98 ;mved gar—fF ag of faw
gory forir ag AW T €10 UF A fl
1T OF 3 affa &1 | aew S aiea,
;g &1 A1z e B age gw A A o
arm gfear 2z gfaas g @ 4r
g1 T AT & A9 | o1 fe=Ar 2w
gfas arm & gfaaa Y, g dro T,
mdﬁ'{qmmﬁmﬁmg—g
afaaa ot | s i qiwEr W E ) A
T 4t AT GTHET I 69 a9 1 ) 5T
gt €, 7 Fafad @ 13 T2 1 argi
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G, T TE I B @I FAGAT AT
AT AT AN Q@ E, qE Tl ardf F |
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T AT ¢\ 97 Ifaar ¥ wwgdl &
o wa & fF o A1 e A e 7
T dro Yo uTde 9% d92 o dTo
ardo I =T w1 7

q&m]“mﬂz; (Rajasthan) :
FUH A AT AT E | AT OF FTATET

) sfiawz mafl ;A7 @ T4 R E
zafan g7 wEw 7 2 f6 g T
%1, AME G9-—HUZ A g1, A AAATIZ
T g1, T2 T2 F &1, A7 arfoor oAy EET
arfge fe o & affaa @4 93 @
Tizg 2 f& awrsgm @0 & aureEs
AT L0 GFA A1 @d | qAET A9AT L
fr oF & 23 gfaga &) foaF amg ag
waa ¢ gaar Afera gt aifga, afer
wE Ay o Afr @ oaw @ g w
FEt At At fee &8 gafy | s e
qari @1 {57 § Fgar g & w8 gfaaw
aff gnfy 1 F @ @A st &1 |
FEA1 § [F o7 #41 d97 F97 THT A
TE &1, waa et s qerfEe gt ag
@t FA1 § fa o gd o siw ) forr aeg
¥ fF srady &Y @ ¥ ga oifedt 7
Faw & w727 foer 7 azrd @@ 4r 3
TE o A7 g oarfeg | wiem
A AR g fF oavlr gEEad a1 oae
Fifaa 4z w3 w1 wg 2 £ 5 A
BIET GIET ZRTT T T FTH T4 Fa7 |
fgegmm # w9 amfas a@dfa oF &
T HAT & A= FW F A afz g
TG H FTH FEAT adt fGegETT F1 Foam
g, TS T FeAor g A A7 (A F
AT & FawT WY FATr &1 qF A s
ST a2 #9 FEd £ (F weweady @ ae
g g fax 9o v & I A Al w7
awd § | gafaa o=l § 5 aq frewe
FH FT |

d fox @ sz faw a9 w1 wan
a1 g fw ag = a<g &1 faaas g A%
FgAT gl § fF weia sy Y avdm
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SHRI K. P. UBRAMANIA MENON
(Kerala) : M . Vice-Chairman, 'his is a measure
which I have no hesitation in supporting. <\s
ou know, the overwhelming majority c¢ 'this
House has supported this measure a ¢l I am
sure it will be accepted by t] Government
when the time comes afte- the circulation for
public opinion, etc. T rere is a feeling among
certain circles hat the bonus given to workers is
a gi ituitious relief, that it is somehing given as
a sort of token of goodwill of the i lanagement.
This is not so. In our country where we do not
have a scientific systen of wage structure,
where neither a fair v age nor a living wage nor
even a minim im wage is guaranteed, the bonus
be somes a question of deferred wages. / his
position has been accepted generall f by some
of the courts, because even \ hen minimum
wages arc fixed, which by fa'- are the lowest, it
takes such a lot of tii ie for implementation thai
it requires th< workers to wage innumerable
strugg'c before they can get even the mini nam
wage. Therefore, in such a situatio i whatever
bonus is given becomes a part of what may be
called the deferred wage, t is the right of the
worker to get it and it ; necessary that we
should definitely guai n'ee to the worker part of
the wages w icii he has been denied by the
employer.

When the B nus Act was passed sometime
back, it became an occasion for innumerable 1
ligations in the courts, and as is natur 1 with our
cout ts which are only too anxio is to uphold the
sanctity of private pip (rty and the inviolability
of monopoly j ,-olits, in such a situation the
courts ha e been giving judgments which have
il many cases gone against the ineresls <>1 he
workers and have helped the capitalists i.0
avoid or evade even the existing  law. It is
therefore necessary
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that some of the lacunae in the existing laws
should be removed before the measure can
become effective.

Then, Sir, it is true that this system of
minimum and maximum in fixing bonus is not
a very sciertific tning- It is not very rational,
but then we have to put up with many irrational
things in this country, and even though it may
not be rational, it meets some of the urgent
needs of the workers. I do not agree with Mr.
Gowda who said that this minimum should not
be fixed if the maximum is removed, because
unless someting is fixed, the workers are not
going to get anything in many cases because,
as you know, Sir, in our country generally
when capitalism is developing it is natural that
some establishments will not be able to stand
in competition with some better equipped and
managed and efficiently run establishments.
Therefore, they may run into losses. But this is
inherent in capitalist development.
Establishments factories and industries which
cannot give a minimum living wage to the
workes do not deserve to exist at all. This is a
fundamental  tiling which we  should
understand. It is not possible for workers to
sacrifice in order that inefficient units should
go on working and help the owners of such
establishments to earn a profit. That cannot be
allowed.

Another' important factor to be understood
is that in our country the productivity of
labour has been going up whereas the wage
level has been going down. A recent study of
wages, labour pro-ductivitv and cost of
production which appeared in the Economic
and Political Weekly says that a compariosn of
trends in labour productivity and real wages for
the seven industries taken together shows that
the increase in labour productivity between
1951 and 1961 was 66 per cent which
exceeded by a sizeable margin the increase in
real wages, that is, 28 per cent. This is the
position. Those who call for increase in
productivity without increase in wages are
forgetting the facts of life. The workers in our
country have been producing more, have been
producing better and have been giving their
share to the wcllbcing of the nation, but they
have not benefited from that. The only people
who have benefited from the sweat of the
workers have been the big capitalists and
monopolists. Again, Sir. an examination of Hie
trend in aggregate wages and cost in the in-
dustries covered by the CMISI shows
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that not only the wages form a small pro-
portion of the total cost but also that the
wage/cost ratio in most industries actually
declined over the years. This is the pc*
sition. Actually whenever any increase in
wages is demanded the spectre of increasing
cost is brandished before us. What is the
fact? The fact is that wages as such
constitute only a small porportion of the real
cost of manufacture and this proportion of
wages has been going down. Actually on the
other hand when it is a question of profit,
they take only the dividend distributed. As a
matter of fact if we are to consider the
profits, the surpluses created by the workers
in a manufacturing process are to be taken
into account; then not merely the declared
dividend but all the profits which come in
the nature of rent, interest and profits of all
grades have to be taken into acount. Because
the worker, when he produces a thing out of
his labour, creates all these values .

SHRI ARJUN ARORA Gross profits.
SHRI K. P. SUBRAMANIA MENON :
....which will be distributed among the
different sections of the capitalists and which
are kept away from taxation, etc., whereas in
the question of interest, in the question of rent,
etc. ihe ordinary capitalist will say that he has
not got anything out of it. But as a matter of
fact the capitalist class as a whole takes away,
a greater proportion of the values created by
the labourers than what is known or shown in
the dividends distributed- This is one of the
essential characteristics of  capitalist
development that it has covered up a lot of its
exploitation thorugh some of these tricks.

After all, Sir, you or I do not get an
interest, the interest of the money kept
in the banks, etc. and it goes mainly to ihe
capitalists or the big landlords. It does not
come to any of the ordinary workers or
peasants or even a government em-
ployees. Therefore, the capitalist class as
whole takes an undue  advantage of the
system of division of surpluses and while
enjoying the benefits of these things, does not
give credit for what they arc enjoying. Thus,
they deprive the workers of a big share of
their  labour. There fore, considering all
these factors, it is  necessary that today our
working people should get a better deal
and the Bonus Act as itstands today is
completely inefficient as
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far as this purpose is concerned. I therefore
support this Bill and I am sure that the
Government will see its way to support if too.

SHRI V. B. RAJU (Andhra Pradesh) : Sir, I
support this Bill. I do not think it is necessary
now to go into the controvcisy whether bonus is a
deferred wage or an ex-gratia payment. It is a
deferred wage and the bonus visualised under the
Act or in the amending Bill is not a profit-sharing
bonus, it is not an attendance bonus, and it is not
a production bonus. In fact, it is to improve the
pay packet. Whether it is the dearness allowance
or g atuity or bonus in this manner, it is all to see
that the worker or the employee gets a near-living
wage and is in a position to make savings to
Come to his actual assistance in his old age.

Now, Sir, as i t has been correctly placed
before this House, the cry that the increased
wages are contiributing to losses sustained by the
industry is actually misleading- In fact, cheap
labour is a liability to Indian industry. That must
be recognised. And here also the distinction
between a manual worker or a physical worker
and an intellectual worker is all illusory. The
word 'employee' will be better. Sir, it is correctly
said that if one day the whole nation becomes a
nation of employees, there would not be an em-
ployer; all would be workers. Millions of
employees are there who are outside the purview
of the Act, working in small establishments and
in offices and in governmental industrial
undertakings and transport undertakings. Let
there be no distinction between employee and
employee. It is a very bad effort on the part of the
Government or anybody to say that the public or
State-managed  undertakings should  be
exclusively treated or should have the necessary
expemptions. These exemptions are a menace to
many things. Even in land reforms, you must
have noted that in Andhra Pradesh, particularly in
Hyderabad where we were the pioneers in
bringing in the necessary reforms in 1953 after
Andhra and Telengana came together, we had
this pattern of exemptions. Now, through the
application of these exemptions many
malpractices had creplin.

Today I am very happy to see that the
presiding deity is from Andhra Pradesh,
the Labour Minister is from Andhra
Pradesh anil I coming from Andhra Pradesh
I am actually pleading for the cause of the
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working class Bad supporting this Bill. And
the preset Labour Minister is noi new fo this
d partment.

SHRI CHIT TA BASU : As a matter of
fact, he ha; fathered the Bonus Bill.

THE VICI CHAIRMAN
(SH
RI
AKBAR ALT KHAN) : Nor are you new to
this fie) 1, Mr. Raju.

SHRI V.B. RAJU :Heis the
friend of the woriving people. I should not try
to reveal rm identity too much. I was a
Labour Mini iter in 1950. And Shri Jagjivan
Ram

SHRI CHIT 'A BASU : It is a great
pleasure to have his support.

SHRI V. B. tAJU : The present President
was Laboir Minister in Madras, he was
Labour Mi lister at the Centre. And I was the
Labc if Minister of my State. I had the privi
ege and opportunity and luck to be in t< ich
with these two great Labour Ministei . And |
am sure the present Labour Mil is,.er will rise
to the same height and even higher. That is
my hope and I do not th nk that my hope will
be belied.

Coming to t] e subject-matter, 1 have been
pleading t at a well-paid employee is an asset
to thi industry. He develops a sense of
particip ition and identity and in this country,
lei us give a new direction that an industry
vhich cannot pay a wage which really pro
ides a living at a particular level has n< place
to exist. Unless we accept this in a very
effective manner— I mean to say i a very
sincere way—we cannot see any a
Ivancernent of induustry.

Sir, sometime I hear (his tall talk of
incentives to ind strialists. I do not know who
an industri; is is. What is the definition of a
polit :ian? A politician is not registered. A
fftter is not registered. Who is a writer 1 do
not know.

SHRI CHITT | BASU : Anybody who
writes.

SHRI V. B. 1AJU : And similarly, I do not
know v ho is an industrialist. Is he a
shareholder Or is he the managing director?
Or is ie the general manager? Or who is he?
0, Sir, what we should talk about is ir,c< itive
to industry. There must be a chailt : in the
expression and terminology whi< h we use. It
must carry some meaning. Ii dustries are
sustained by the employees. Aid one change
that is brought about by he ruling partv to
which you belong and I i«longed previously .
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SHRI G. R. PATIL (Maharashtra) : You
will belong to it tomorrow.

SHRI V. B. RAJU : You do not know
what happens tomorrow.

SHRI CHITTA BASU : It depends upon
which way the wind blows.

SHRI V. B. RAJU : As is said, We do not
know which way the wind is blowing. The
Labour Minister, in fact, is the proper person
to let us know in what direction the wind is
blowing and this can be only explained by
actions, by such measures, and not by
exhortations and by slogans.

This Bill really, in the fitness of things is
in accordance with the tune that has been set
for a socio-economic change. This has been
very much delayed.

I am only sorry about one point. Because
I am a new comer to the Horrse, I should
not be too critical. It must be misunder
stood. But this House, in fact, should
evince more interest in matters relating to
social and economic problems than to
politics. That will be helping the nation.
And the other Hoiu-e, to which the
Government is responsible, will be much
busy in discussing matters of politics, etc.
But we have got a 1 datively cooler atmos
phere and matured minds here, and we
are addressed as elders. It is a good thing
that such an important matter should have
received the attention of many of the

Members of this House and particu
larly the leadership of the various
political ~ parties. But doing a
good thing is not a big job. As human

beings we should do good. But more im-
portant is to make the people believe and
impress upon them that  good
things are being done and that they are being
done for them; we should educate them and
enable them to know that the things are being
done for them. The worker in this country, the
employee in this country, particularly in the
factory, needs to be educated much.  Sir, it
was that great man, Lenin, whose birth
centenary we celebrated on the 22nd of last
month, who really gave direction to certain
important philosophical observations.
Firstly he said that the worker must be
educated politically. By politics he did not
mean the narrow power politics; he meant
the affairs relating to human relations. The
second thing he propounded very
effectively was the grand alliance between
the proletariat and the peasantry, which
could not be built very effectively and
purposefully in this country. The third thing
was —I do no want to say niauch about it at
the momen t
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I may be misunderstood—the theory of self-
determination. These three important
philosophical conclusions did and do

influence the human mind.  Gandhiji also
coined the word "Daridnmarayan” and it
carried a lot of meaning If Gandhiji had not
mentioned "Daridnmarayan" and Harijan,
I do not think this country would have passed
through such a peaceful evolution to progress.
If I may say so, among the countries which
became independent after the Second World
War, this is the one country which has
enjoyed and is enjoying the maximum
political stability and orderly progress. It is
not because of us Sir, the 30 years' education
that Gandhiji in'the' course of his struggle
gave us has left a tremendous impact on
our minds and we have been behaving
correctly. Therefore, Sir, the emerging
generation needs to be educated. This
education cannot be given through colleges

and high schools. It cannot be given
through instruction.  Only through struggles
will the workers know much more. But

these struggles must be purposeful and
peaceful and competent leadership must be
there to guide them.  Anyhow these are
all abstract things. But what I was trying to
point out was that this Bill being sent for
public opinion should really provide an
opportunity far the working class, for the
employees, to ponder now thoroughly
over this and understand the implications of it
and advise us correctly. It is not a question
of polarisation. As 1 was submitting,
anybody who talks in terms of polarisation is
only indulging in slogans; he does not
understand ~ what is meant by polarisation.
Where are the two conflicting interests here?
One is actually a declining interest and the
other is a growing interest. One is receding
and the other is emerging. It is not as if there
are two equal, capable antagonistic forces
standing face to face and trying to decide
who is stronger and who is weaker. In fact,
as the new water pushes the old water into the
ocean, similarly the new ideas that are coming
are bound to push out the old and outmoded
ideas. Therefore, there is no question of
polarisation.

Now, I would honestly, sincerely and
humbly suggest to mv friends, "let us not
present the cast as though it relates to a
controversy between the employer and the
employee". This carries no meaning. I do
not want to repeat myself, but who is an
employer?—! would like to ask. With the
elimination of the managing agency system
and with the appointment of full-
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time directors and with the distribution of
shareholding also, what happens is that
ultimately the community becomes the
employer. Therefore, only the capacity and the
need, these two things, should be considered
and to-day, more than capacicy, the need. Now
this nation for 22 years had very patiently
waited for a better living. We could not
provide that. In fact, when I see the slum areas
of urban towns, I feel that the villages, which
were, constructed 2,000 years ago, seem to be
much better. At least the people have free air
to breathe, though they may not have bellyful
of food and sufficient clothing. (Time bell
rings.) Sir, if | have taken more time. . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : There are other
speakers.

SHRI V. B. RAJU : How many mimtte®
more have 1 got ?

SHRI D. SANJIVAYYA : Give him some
more time.

THE VI( ;E-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I will give you, Mr. Raju, five
minutes more.

SHRI V. B. RAJU : Friends may mis-
understand that you have shown me partiality.

So, Sir, this is an effort, this is a continuity
in our effort, to raise the actual wage. It is
really * mission in our life to see thai the 'wage
of the worker, of the employee, is raised (o that
level which will enable us to be at par with the
rest of the world. In the Bombay Congress
session, which I had the privilege to attend,
while moving an amendment to the socialist
policy resolution, I put this question: Sir .

THE  VICE-CHAIRMAN SHRI
AKBAR ALI KHAN): We are dealing
with a limited issue, Mr. Raju.

SHRI V. B. RAJU : Sir. this is not merely an
increase of a few rupees in our salary. It is not
so simple as that. There is the economic policy
behind it.

SHRI CHITTA BASU : Social approach to
the problem.

SHRI V. B. RAJU : It is not a question of
forty rupees or fifty rupees or fifty-five rupees.
There is noting sacrosanct about it. But the
point is , it reveals, it demonstrates, the attitude
and the state of mind of the Government and of
the nation to-day. I just put this question: Can
this nation
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commit to itsell that no employee in this
country wou i get less than Rs. 150 per month ?
I di 1 not ask for much. In many industries the
minimum wage is Rs. 200. I also as ed: Are we
bold enough to say that no fam ly would have
more than Rs. 30,000 per annum? Is not Rs.
30,000 sufficient for a ft naily to have a decent
living in this cc intry? I asked : Is it possible for
the ulmg party to say so? H this party, vvh ch is
committed to socialism, cannot ¢ >mmit itself
to incomes and wages, I dc not know to what it
can commit. Banl nationalisation is good.
Abolition of pri y purses is very good. But
immediately 1 y the abolition of privy purpisi
or by b 1j nationalisation, the pay packet of the
worker is not going to improve. If any! >dy
thinks that way, then he is mistak -n- There
must be very positive and in? nring approaches.
The Labour Minister i an important Minister.
Nowadays, in the States or at the Centre, the
Minister for Tome or the Minister in charge of
regulatory authority has not much influence 3
command. The Mi-nistre for Agricu ture, the
Minister for Labour, the Mini ;ter for Industry,
these are the prime mo- ers now. Through their
action'., pronoum merits, bihaviour and exL
.nations, the jjolicies of the Government should
revel themselves. Now this is an important E
11. That is why I have taken more time

THE VICE CHARIMAN (SHRI AKBAR
ALI KHAN) : Thank you.

SHRI V. B. R VJU : One point, Sir.

Sir, today, the I onus question shall not be
left to the coll ctive bargaining affair. If you
want to tb * workers to get something by
collect® e bargaining, through strikes, you are
W; iting the energy of the nation. There shoi d
not be scope or need for a strike in a v elfare
State. To claim that ours is a socia ist State is a
misnomer. We are not even or, the track. Let
not the Labour Minis :r commit this mistake
that the workers have sufficient strength to
bargain and scure their rights. Sir, the State is
to asi- st the worker by the backing of the sta
ute.

Now, I would li ¢ to recall to my mind and
also advise, if I am capable of, that I used to
tell n y friends in the Labour Department if th
y would inform me that a strike had taken
place. If any Conciliation Office or the Labour
Welfare Officer told m< that a strike had taken
place, he would 1 ot continue to be in
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his piace. Why? A strike does not take place as
a quarrel between a husband and a wife
overnight unless there has been growing
discontent. Unless the Labour officer and
Labour Department are in constant touch, they
cannot know what is the actual disease. If a
Labour Officer gave the news of a strike as a
Reptrter gives to a newspaper, the Labour
Officer according to me has not done his duty

A Welfare Officer is not a post office
working between the General Manager and the
employees. It is not such. He is not merely a
mediator, go-between.

Some people used to say you mus' hold a
balance correctly between the labour and the
management. I do not know from where they
copied this word. There is no holding the
balance.

I am reminded of tenants on temple land.
The tenants of temple land were denied the
rights and 1 fought against God. Does not a
tenant on temple land occupy the same position
as the tenant of the landlord? So, Sir, we are
like the tenants on “and—whether in a co-
operative society or in a Government office or
an industrial factory, in the Railways, transport
or anywhere, one is an employee. So, they must
be treated equally. I think the Labour Minister
will be doing a good thing by removing this
distinction.

SHRI KOTA PUNNAIAH (Andhra
Pradesh) : Mr. Chairman, I would like to
congratulate my friend Mr. Chitta Basu for
bringing this very important measure and I
congratulate Mr. Arjun Arora also for bringing
an amendment to circulate the Bill, to elicit the
public opinion. Lastly, I have to congratulate
the Minister for Labour Mr. Sanjivayya, who
had readily agreed to the amendment moved by
Mr. Arora to circulate the Bill, to elicit the
public opinion because it is an important Biil
so far as the workers of the factories are
concerned. Just now, my friend, Mr. V. B.
Raju .

THE VICE CHAIRMAN (SHRI AKBAR
ALI KHAN): You finish paying compliments.

SHRI-KOTA PUNNAIAH : 1 have
completed. Mr. Raju has enunciated a new
philosophy. Though 1 agree with the

philosophy, but the scope of this Bill is limited.
What I understand from this Bill is, it is to
increase from 4% bonus to 12% bonus and to
give the arrears of profits. That means if the
worker works for 12 months, he must at least
get one
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month's salary extra. This is because wher the
earning"of the worker in this country is low,
the low wage earner .should notbe deprived
of his legitimate right.

Whether it is a Bonus Bill or Provident Fund
or Deamess Allowance or Gratuity, whatever it
is, if the worker is able to earn sufficiently,
then there is no need for any legislation
regarding bonus or any other thing. This Bill is
to provide the worker to get something in
addition to his daily wages. In addition to his
regular salary he must get at least 12% bonus in
a year. That means, if he works for 12 months
continuously, he must get one month's bonus to
supplement his income so that he can meet
his both ends well.

We know the pitiable condition of th®
workers in this country. We have many times
discussed this problem. We are commtting new
philosophies. We have taken up public sector.
Everyday we are talking something about
socialism. In  practice no  effective
implementation is there. The condition of
workers has not improved. The problem has
remained as it was, although 20 years have
lapsed since independence. So, my request to
the hon. Minister for Labour is he should take
interest in ameliorating the condition of the
workers in this country.

In public sector projects also, I do not
understand the logic, the workers cannot get
this bonus. Bonus is paid only on the profits
earned in a year. If the firms give, then what is
the difficulty in this case?

SHRI M. H. SAMUEL (Andhra Pradesh) : 1
am informed that the firm has to pay bonus
whether it has earned the profit or not.

SHRI KOTA PUNNAIAH : / agree with Mr.
Samuel so far as bonus paid to the workers * is
concerned. The firms pay the bonus whether
they earn the profit or not, but they are limiting
it from 4% to 20%— minimum 4% and
maximum 20%. Via media has been suggested
by Shri Ghitta Basu. I do not like putting any
ceiling like 4% or 20%. It depends on the
earnings of the profits of the workers. The
workers benefit by their hard work. Unless the
worker feels secure no industry is going to profit
and you are not going to bring socialism in this
country. My request is to take up radical
measures to see that the condition of the workers
is improved immediately. Otherwise, there
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would not» be any peace. There would not be
any production. There would not be any
prosperity. There would not be any progress in
this country. Thank you very much.
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THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Now it is 5 O'clock and
according t' the programme there is a half-an-
hour discussion to be raised by Mr. M. K.
Mohtar.

SHRI CHITTA BASU : Sir, before you go
to the next item I have someiing to say. I think
by this time we have understood the nr iod of
the House. Every section of the House has
accepted the principle governing this Bill and
the Minister in the course oi his intervention
has also expressed his mil d to accept the
amendment moved by Mr. \rjun Arora. And
unless this Bill is dispo ed of today, I think
there-is no chance of this Bill being taken up
in the current session. It will be held over for
the ne<t session which will be in August. The
motion is only for eliciting public opinion and
if it is not disposed of today, it may b<-
delayed and may go on till October or so. It
will create more complications. So I request
that the amendment mav be put to vote.

THE VICEC HAIRMAN (SHRI AK-BAR
ALI KHAN) : I would like to know the
reactions of the Labour Minister.

SHRI D. SANUJ|IVAYYA : Many points
have been raised and they have got to be
replied. They cannot go unanswered. So
many thing: have been said.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : So then it will have to go to the
next session. I think since the Labour
Minister rightly wa its to answer certain
points which have been raised . . .

SHRI CHITTA BASU : What about 22nd?

SHRI OM M1HTA (Jammu and Kashmir :
I do no know whether it will be an official
day tk a non-official day. I do not think it v ill
be a non-official day.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Mr. Chitta Basu we are very
happy and we appreciate your endeavour and
you see the consensus of the House is more or
less that the Bill
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should be sent for public opinion and I am
sure that if there is some" arrangement we will
take it up on 22nd , but I cannot promise. It all
depends upon the Parliamentary Minister and
the programme oi this House and the other
official work. So I cannot promise. I would
ask the concerned officers to cons'der this
matter If it is feasible, then, they can give
some, time on 22nd. But today we have to take
up the half-an-hour discussion as programmed.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE AN-
SWER TO STARRED QUESTION NO.
97 GIVEN IN THE RAJYA SABHA ON
THE 30TH APRIL, 1970, REGARDING
RADIO MOSCOW'S CRITICISM OF

INDIAN LEADERS

SHRI M. KMOHTA (Rajasthan):

Mr. Vice-Chairman, I am thankful for the
opportunity given to me for raising this half-an-
hour discussion 01 a matter of very
grave importance. For quite sometime,
actually since just before the general elections,
the radio stations in  Soviet Russia—
Radio Moscow as well as its camouflaged
wing, Radio Peace And Progress:—have
been indulging in many objectionable attacks
on certain political patties in the country which
really amount to interference in the
domestic affairs of India.  This matter has
been raised on a couple of  occasions
previously in this House as well as in the
honourable Lok Sabha and the only answer that
the G-oven-rae it had in respect of the
activities of R.adio Peace and Progress was
that according to the Soviets this was an
autonomous body. Nobody can be so naive as
to swal-llow this fairy tale given out by the
Soviets. There is nothing private in the
Soviet Union. The whole world knows
that. Everything is controlled there

SHRI ARJUN ARORA (Uttar Pradesh.) :
No, no. There are many things private there.
They have some private property also. Only
here you do not allow the poor to. have a
private life.

SHRI M. K. MOHTA : Even the li 1 ¢ of the
people in the Soviet Union are not private there.
We know what the conditions are in the Soviet
Union and we need not be agitated about that.
Therefore, this fairy tale must be dismissed out
of* our mind. We believe in the freedom oi-
expression and the freedom of the pres s If in
any country #here is a free press and



